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THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH * 

AMENDMENT) ACT, 1977 

[U. P. ACT NO. 18 OF 19771 

[*AuthoritativeJEnglish Text of the Dand Prakriya Sanhita (Uttar Pradesh 
Sanshodhan) Adhiniyam, 19771 

further to amend the Code of Criminal Procedure, 1973 in its application to 
Uttar Pradesh 

IT IS HEREBY enacted in the Twenty-eighth Year of the Republic of India 
as follows :- 

1. (1) This Act may be called the Code of Criminal Procedure (Uttar e:e: title and 
Pradesh Amendment) Act, 1977. 

(2) It shall extend to the whole of Uttar Pradesh. 
2. After section 167 of the Code of Criminal Procedure, 1973, as amended Insertionofnew 

section 167-A in i n  its application to Uttar Pradesh, the following section shall be inserted, ~ ~ t ~ ~ .  2 1974. 
namely :- 

"167-A. For the avoidance of doubts, it is hereby declared that the 
Procedure on provisions of section 167 shall, so far as may be, apply also 

arrest by Magis- in relation to any person arrested by, or under any order or 
tratc. direction of1 a Magistrrtte, whether execr~rive or judicial.'r --- --- ---- 

*(For Statement of Objccts and Keasons, please see Uttar Pradesh Gnzette, Extraordinary, dated September 
6, 1977). 

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on September 7, 1977 and by the Uttar Pradesh 
Legislative Council on Septen~ber 21, 1977). 3 

(Received the assent of the President on.Novemb:r 2, 1977 unlccArticle 231 of the Constitution of India 
and was published in Part (i) (a) of the Legislative Supplement of the Uttar Pradesh Gclzette Extraordinary, 
dated November 5, 1977). 





- -  - -- 
Axqendmcat of 2. In section 9 of the Code of Crirni~al Procedure, 1973, hereinafter re- 

section 9 of Act fwred to as the said Code, after sub-section ( 5 ) ,  the follcwing sub-sccticn shall no. 2 of 1974. be inserted, namely : 

"(5-A) In the event of the death, resignation,removal or transfer of the 
Sessions Judge, or of his being incapacitated by illness or  othelnise for 
the performance of his duties, or of his absence frcm the ~ l ~ c c  at which 
his court is held, the senior-most among the Additional Sess!cns Jcdges, 
and the Assistant Sessions Judges presenl at the place, and in their 
absence the Chief Judicial Magistrate shall withcut relinquishing his 

i 
1 

ordinary duties, assume charge of the cffice of the Sessions Judge and 
continue in charge thereof until the office is resumed by the Sessions 
Judge or assumed by an officer appointed thereto, and shall subject to 
the provision of this Code and any zules made by the High Court in this 
behalf, exercise any of the powers of the Sessions Judge." 

Amendment ef 
section 12, 3. In  section 12 of the said Code, after sub-section (3), the follcwing sub- 

section shall be inserted, namely : 

"(4) Where the Office of the Chief Judicial Magistrate is vacant or he is 
incapacitated by illness, absence or otherwise for the performance of his 
duties, the senior-most among the Additional Chief Judicial M~gis t r i  te' 
and other Judicial Magistrates present at the place, and in their absence 
the District Magistrate and in his absence the senior-most Extcut;ve- 
Magistrate shall dispose of the urgent work of the Chief Judicial 
Magistrate." 

Amendment of 4. I n  section 16 of the said Code, aficr sub-secticn (3), the follcwing sub- wction 16. section shall be inserted, namely : i 
"(4) Where the Office of the Chief Metropolitan Magistrate is vacant c r  

he is incapacitated by illness, absence or otherwise for the performance of 
his duties, the senior-most among the Additional Chief Metropolitan Magis- 
trates and other Metropolitan Magistrates present at the place, shall dis- 
pose of the urgent work of the Chief Metropolitan Magistrate." 

Amendment of 5. In section 20 of the said Code, after sub-section (5) ,  the following sub- 
section 20. section shall be inserted, namely : I 

"(6) the State Government may delegate its pciwers under sub- 
section (4) to the District Magistrate." 

I 
j 

Amedment of 6. In  section 26 of the said Code,for clause (b), the follcwing clause shalC 
section 26. be substituted, namely : i 

"(b) any offence under any other law may be tried :- 

(i) when any court is mentioned. in this behalf in such law, by 
such court, or by any court superior in  rank to such court, and 

(ii) when no court is so mentioned, by any court by which such 
offence is shown in the First Schedule to be triable, cr  by any court 
superior in rank to such court." 

Amendment of 7. In  section 54 of the said Code, the following sentence shall be inserted 
stchon 54. at the end, namely : 

"The registered medical practitioner shall forthwith furnish to  the 
arrested pcrson a copy of the report of such ex~mination free of cost." 

Ins*tion of new 8. Afrer section 54 of the said Code, the following section shall be inser- 
seflionseA* ted,namely: 

"54-A. b'hsri a person is arrested on a charge of ccn-milting an offence 
and  hi4 test identification by any witncss is ccr>>ic'erccl neces- Test id entifica- 

of the %fry b-\. a n y  court having jurisd:c~icn, i t  .ball kc Iz\\f111 for an  
accused. Exccativc hlagistrate actin? at tllc i n ~ t a r c e  c f crch C c ~ r t ,  

to hold tes t  identification of the person arrested." 



Amendment of 
section 81. 

Amendment of 
section 436. 

Amendment of 
section 484. 

Amendment of 
First ,Schedule. 

m nta r r m m  m, 2 1 ;;r;rrff, I 984 - 
9. In section 81 of the ssid Code, in  sub-section (I ) ,  thc follc,wing third 

proviso shall be irlserred, namely : 
"Provided also that where such person is not released on bail or where 

he fails to give such security as aforesaid, the Chief Judicial Magistrate 
in the case of a non-bailable offence or any Judicial Magistrate in the case 
of a bailable offence may pass such orders as he thinks fit for his custody 
t i l l  such time as may be necessary for his removal to the court which 
issued the warrant." 

10. In  section436 of the said Code, in sub-section(l), in the first proviso, 
for the word "discharge" the word "release" shall be substituted. 

11.  In  section 484 of the said Code, in sub-section (2), in clause (a), alter 
the proviso, the following further proviso shall be inserted, namely : 

"Provided further that the provisiolis of section 326 of this Code as 
amended by the Code of Criminal Procedure (Uttar Pradesh Amendment) 
Act, 1976 shall apply also to every trial pending in a Court of Session at 
the commencement of this Code and also pending at the commencement c?f 

the Code of Criminal Procedure (Uttar Pradesh Amendment) Act, 1983." 

12. I n  the First Schedule to  the said Code, in the entries relating to 
section 363 of the Indian Penal Code, in  column 5. for the existing words, the 
words "Non-bailable" shall bc substittrted. 

By order, 
G. B. SINGH, 

Sachiv. 





3. Io section 311 of ths said 00J4 after tht word$ "in c'nrga of a case s ~ ~ ~ ~ d $ ~ t  of may" the words "on tha writtea p:rmission of the State Gavarnrnent to that 
effect (which shall bs filed in Court)", shall be inserted. 

4. (1) The Code of Criminal Prazeiurc (Uttar Prade3h Amendment) m:r j Ordinance, 1991, is hereby repealed. 

(2) ;Notwithstanding such rapsal, anything done or any action taken 
under the provisions of the said Code, as amanded by the Ordinance flfcrred 
t o  in sub-section (I), shsli be deemed to have b3en dono or taken under the 
corresponding provisions of tht: said Code, as amsnded by this Act, as if the 
provisions of this Act were in force at all material timas. 

By order, 
NARAYAN DM, 

Sachiv, 





W , Z % T ~ ,  1992 3 

2, In section 357 of the Code of m n a l  P d ~ r e ,  1973,- A?w&nern of 
s d m n  f'l of A& t (a) in sub-section (I), after clause ( d ) ,  the following proviso no. 2 0 1974 

ahall be inserted, namely :- 
"Provided that if a person who may receive compensation 

1 

$ under clauses (b),  ( c )  and (d) is a member of the 
Scnedded Castes or the Sch~duled Tribes and the person 
sentenced is not a member of such Castes or Tribes, 
the Court shall order the whole or any part of the fine 
recovered to be applied in payment of such compensation." 

(b) for scb-section (33 the following sub-section sha!i be 
mbstitwted, namely :- 

" (31 When the Court imposes a sentence, of which fine 
does not form a part, the Court may, and  here the persoc 
who has sufferred the loss or injury is a member of *&e 
Scheduled Castes or the Scheduled Tribes and the person 
sentenced is not a member of such Castes or Tribes the 
Court shall, when passing judgement, order the person 
sentenced to pay, by way of compensation, such arnount as 
may be specified in the order to the person who has suffer- 
Fed any loss or injury by reason of the act for which the 
pe won has been so sentenced." 

(c)  after sub-section (51, the following Explanation, shall be 
i-,, namely :- 

' % ~ E c l . ~ ~ : t ~ F o r  the purposes of this section the expres- 
sions "Scheduled Castes" and "Scheduled T r i "  shall have 

the meanings mqwtipely assigned to them in clauses (24) 
and (25) of Article 366 of the Constitution.'" 

By order, 
N, K. NARANG, 

8di9. 
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No. 345(2)/LXXIX-V-1-11-1(Ka)17-2011  
Dated Lucknow, May 09,2011 

IN pursuance of the provisions of clause (3) of Article 348 of the constitution, the Governor is 
pleased to order the publication of the following english translation of the Dand Prakriya Sanhita (Uttar. 
Pradesh Sanshodhan) Adhiniyam, 2011 (Uttar Pradesh Adhiniyam Sankhya.  15 of 2011) as passed by the 
Uttar Pradesh Legislature and assented to by the Governor on May 3,2011. 

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH 
AMENDMENT) ACT, 2611 
(UP. ACT NO. 15 OF 2011) 

[4.5 passed by the Uttar Pradesh Legislature 
AN 

ACT 
to amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh, 

IT Is HEREBY enacted in the Sixty-second Year of the Republic of India as follows:— 

Short title 	 1. This Act may be called the Code of Criminal Procedure (Uttar Pradesh 
Amendment) Act, 2011. 



3'-  If4'31 3reW11 	
1751Z 09 -4, 2011 

2. In section 125 of the Code of Criminal Procedure, 1973 as amended in its 

Amendment of 
section 125 of Act 

application to Uttar Pradesh hereinafter referred to as the principal Act in 
no. 2 of 1973 

sub-section (6) the words not exceeding five thousand rupees" shall be 

omitted. 
3. Provisions of the Code of Criminal Procedure (Uttar Pradesh Amendment) 

Omission of 

provision 

redundant 
Act, 1999 (UP. Act no. 36 of 2000) regarding amendment of sub

-section (1) of ! 
section 125 and sub-section (1) of section 127 of the principal Act which have become 

redundant consequent upon the Commencement' of the Code of Criminal Procedure 

(Amendment) Act, 2001 (Act no. 50 of 2001) enacted by Par iameomitted. 

STATEMENT OF OBJECTS AND REASONS 
, 	

- ng of rupees five hundred was preseribed in section 125 and section 127 of the Code of 

• Criminal Procedure; 1973 (Act no. 2 of 1974). The said ceiling of rupees five hundred was replaced 

b
y.. 

rupees five thousand by amending the said Code in its application' to Uttar Pradesh by the Code of Criminal 

'Procedure (Uttar.Pradesh• Amendment) Act, 1999 (U.P. Act no. 36 of 2000). Since, in view of the cost of 

living index continually risina, retention of a maximum ceiling was not considered to be justified by the 

Government of India, the said ceiling was' removed by amending. the said Code by the Code of Criminal 

Procedure (Amendment) Act, 2001 (Act no. 50 of 2001). Consequent upon the said amendment by the 
Government of India, it has been 

.considered necessary to remove the said ceiling of rupees five thousand 

in the Code of Criminal Procedure, 1973 as applicable to Uttar Pradesh. It has, therefore, been decided to 

amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh to remove the said ceiling -

and to omit the provisions regarding amendment of sub-section (1) of section 125 and sub-section (1) of 

section 127 of the said Act no. 36 - of 2000 which have become redundant cons ent upo. The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 2011 is introduce

commencement of the said Act no. 50 of 2001. 

accordingly. .

By order, . 
K.K. SHARMA, 
Pramukh Sachiv. 
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No. 1058 (2)/LXX1X-V-l-19-1(ka)-20-2018 
Dated Lucknow, June 6,.2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Dand Pralcriya Samhita (Uttar 
Pradesh Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sarilchya 4 of 2019) as passed by the 
Uttar Pradesh Legislature and assented to by the President on June 1,2019. The Grih (Police) Anubhag-9 
is administratively concerned with the said Adhiniyam. 

THE CODE OF CRIMINAL PROCEDURE (UTTAR PRADESH AMENDMENT) 
ACT, 2018 

(U.P. Act no. 4 of 2019) 
[As passed by the Uttar Pradesh Legislature]

AN 
ACT 

end the Code of Criminal Procedure, .1973 in its application to 
Uttar Pradesh. 

IT IS HEREBY enacted in the Sixty ninth Year of the Republic of India as follows :- 

1. This Act may be called the Code of Criminal Procedure (Uttar Pradesh 
Amendment) Act:2018. 

2. In the Code 'of Criminal Procedure, 1973 as amended in its application to 
Uttar Pradesh, after section 437-A the following section shall be inserted, namely:- 

Short title 

Insertion of 
section 438 in . 
Act no. 2 of 1974 
as amended in its 
application to 
Uttar Pradesh 
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"438. (1) Where any person has reason to believe that he may be arrested on 
• 

Direction for 
grant of bail to 
person 
apprehending 
arrest 

accusation of having committed a non-bailable offence, he 

may apply to the High Court or the Court of Session for a 
direction under this section that in the event of such arrest 

he shall be released on bail; and that Court may, after 

taking into consideration, inter alia, the following factors, 

namely:— 

Xi) the nature and gravity of the accusation; 

the antecedents of the applicant including the fact as to whether he 

has previously undergone imprisonment on conviction by a Court in respect 

of any cognizable offence; 

the possibility of the applicant to flee from justice; and 

where the accusation has been made with the object of injuring or 

humiliating the applicant by having him so arrested; 

either reject the application forthwith or issue an interim order for the 

grant of anticipatory bail: 

Provided that where the High Court or, as the case may be, the Court of 

Session, has not passed any interim order under this sub-section or has 

rejected the application for grant of anticipatory bail, it shall be open to an 
officer in-charge of a police station to arrest, without warrant, the applicant 

on the basis of the accusation apprehended hi such application. 

(2) Where the High Court or, as the case may be, the Court of Session,' 

considers it expedient to issue an interim order to grant anticipatory bail under sub-
section (1), the Court shall indicate therein the date, on which the application for 
grant of anticipatory bail shall be fmally heard for passing an order thereon, as the 

Court may.  deem fit, and if the Court passes any order granting anticipatory bail, such 

order shall include inter alia the following conditions, namely:— 	• 

(i) that the applicant shall make himself available for interrogation by a 

police officer as and when required; 

00 that the applicant shall not, directly or indirectly, make any 
inducement, threat or promise to any person acquainted with the facts of the 
case so as to dissuade him from disclosing such facts to the Court or to any 

police officer; 

that the applicant shall not leave India without the previous 

permission of the Court; and 

such other Conditions as may be imposed under sub-section (3) of 

section 437, as if the bail were granted under that section. 

Explanation:—The final order made on an application for direction under 

sub-section (1); shall not be construed as an interlocutory order for the 

purpose of this Code. 

(3) Where the Court grants an interim order under sub-section (1), it shall 
forthwith cause a notice being not less than seven days notice, together with a copy of 
such order to be served on the Public Prosecutor and the Superintendent of Police, with • 

a view to give the Public Prosecutor a reasonable opportunity of being heard when the 

application shall be fmally heard by the Court. 
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On the date indicated in the interim order under sub-section (2), the Court 
shall hear the Public Prosecutor and the applicant and after due consideration of their 
contentions, it may either confirm, modify or cancel the interim order. 

The High Court or the Court of Session, as the case may be, shall finally 
dispose of an application for grant of anticipatory bail under sub-section (1), within 
thirty days of the date of such application. 

(6) Provisions of this section shall not be applicable,— 

(a) to the offences arising out of,-- 

the Unlawful Activities (Prevention) Act, 1967; 

the Narcotic Drugs and Psychotropic Substances Act, 1985; 

the Official Secret Act, 1923; 

the Uttar Pradesh Gangsters and Anti-Social Activities 
(Prevention) Act, 1986. 

(b) in the offences, in which death sentence can be awarded

(7) If an application under this section has been made by any,  person to the 
High Court, no application by the same person shall be entertained by the Court of 
Session." 

STATEMENT OF OBJECTS AND REASONS 

Section 438 of the Code of Criminal Procedure 1973, regarding  of 

anticipatory bail, was omitted by the Code of Criminal Procedure (Uttar Pradesh Amendment) 

Mt, -1976 (U.P. Act no. 16 of 1976). There is continuous demand for its revival. Writ petitions 

have also been filed before the Hon'ble Courts for its revival in Uttar Pradesh. The State Law 

Commission has, in its third report in 2009, also recommended for reviving the provisions of the 

said section. With a vieW to considering the revival of the provisions of the said section, a 

committee has been constituted under the chairmanship of the Principal Secretary to the 

Government of Uttar Pradesh in Home Department, consisting of the Special Secretary of 

Judicial Department, Special Secretary of the Legislative Department, Director General of 

Prosecution and Additional Director General of Police (Crime), as the members thereof The 

said committee has recommended that the provisions of the said section should be revived with 

certain modifications. After considering the recommendation of the said committee, it has been 

decided to amend the Code of Criminal Procedure, 1973 in its application to Uttar Pradesh to 

revive the provisions of section 438 thereof with certain modifications. 

The Code of Criminal Procedure (Uttar Pradesh Amendment) Bill, 2018 is introduced 
gly. 

By order,
SANJAI KHARE, 
Pramukh Sachiv. 
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